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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 17, 1996/Agrahayana 26,
1918 (Saka)

(The Lok SabRa met at Eleven of the Clock)
[Me. Deputy Seeaker in the Chair

ORAL ANSWERS TO QUESTIONS

[Translation]

Functioning of Sugar Mills

*361. SHRI SHIVRAJ SINGH
SHRI RAMESHWAR PATIDAR

Will the Minister of FOOD be pleased to state :

(a) the number of sugar mills which have started
sugar production during the current crushing season,
State-wise;

(b) the number of sugar mills lying closed at present
along with the details of the remedial steps taken to
revive them, State-wise; and

(c) the target fixed for the sugar production for the
current crushing season?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (c). A statement i1s being placed on the Table of
the House.

STATEMENT

(a) A statement giving State-wise number of sugar
factories which started crushing operations for the
season 1996-97, as per information available upto
10.12.1996, is at Annexure-|.

(b) A statement showing State-wise number of sugar
mills which remained closed during 1995-96 (October,
1995 to September, 1996) is at Annexure-ll. As far as
remedial steps for revival is concerned, the sugar mills
have themselves to prepare schemes for rehabilitation/
modernisation and get them approved by Ahe financial
institutions. Financial assistance is also available from
the Sugar Development Fund (SDF) at concessional
rates of interest for such rehabilitation/modernisation
schemes, subject to fulfilment of the conditions laid
dowh.

(c) No target of sugar production has been fixed.
However, with the carry over stocks at the beginning of
the season i.e. as on 1.10.1996 and likely sugar
production during the current season, there would, be
sufficient availability of sugar to meet the internal
requirement of the country during the season 1996-97.

ANNEXURE-I

Number of factories started crushing operations as
per information available upto 10.12.1996 for the
season 1996-97 (provisional)

S.No. States Number of factories
working
1. Punjab 13
2. Haryana 11
3. Rajasthan -
4. Uttar Pradesh 106"
5. Madhya Pradesh 4
6. Gujarat 16
7. Mabharashtra 97"
8. Bihar R
9. Assam -
10. Orissa 3
11. West Bengal 1
12. Nagaland ’ -
13. Andhra Pradesh 13
14. Karnataka 24
15. Tamil Nadu 9
16. Pondicherry 1
17. Kerala 1
18. Goa 1
Al India 309

* As per letters of State Govt./Collected over telephone.

. ANNEXURE-lI

Statement Showing Statewise Number of Sugar Mills
which Remained Closed During 1995-96 (Oct’'95 to
Sept’'96) as per Reports Available

é.No. States Number of Sugar Mills

1 2 3
1. Punjab 1
2. Haryana -
3. Rajasthan -
4. Uttar Pradesh 2
5. Madhya Pradesh 1
6. Gujarat 3
7. Maharashtra 4
8. Bihar 1
. 9. Assam ‘ 1
10. Orissa ‘ 1
11. West Bengal -
12. Nagaland -
13. Andhra Pradesh 6
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1 2 3
14. Karnataka 2
15. Tamil Nadu 1
16. Pondicherry -
17. Kerala 2
18. Goa -
All India 35

SHR! SHIVRAJ SINGH : Hon'ble Mr. Deputy
Speaker, Sir, my question is quite Comprehensive but
Hon'ble Minister has given a very strange reply. | had
asked about the target of the Government regarding
production of sugar. Minister has replied that there is no
target. Why has the target not been fixed? Secondly,
Hon’ble Minister has admitted that at present 35 sugar
mills are lying closed in the country and 300 working
mills are not utilising their full capacity. The sugar mills
have to prepare the plans for re-establishment and
modernisation by themselves. The Sugar mills are not
cancerned merely with the Sugar industry. Of the Sugar
mills remain closed or do not utilise the full capacity.
the sugarcane of farmers remains unsold. As a result,
the farmers have to burn the standing crop of sugarcane.
It 1s not only the sugarcane of farmers which is burnt but
their future too goes up in the smoke. Lakhs of farmers
set on fire their standing crop of sugarcane last years
and the farmers who sold their sugarcane to the sugar
mills, have also not received any payment for it.
Payment of crores of rupees is still to be made by the
sugar mills to the farmers because of which the farmers
growing sugarcane are being disconraged. If the
production of sugarcane goes down, the production of
sugar too would fall. If the production of sugar falls, its
price will go up. Consequently the consumer will be
affected and Government would have to import it which
would mean losing foreign exchange. Hence | would
like to ask Hon'ble Minister as to whether there 1s some
such ensured policy of the Government under which
the sugar mills lying closed could be revived. new sugar
mills could be opened, the production capacity of sugar
mills could be enhanced, sugarcane of farmers i1s sold
and they do not have to burn the standing crop and
they receive their payments in time Whether the
Government have formulated any sure-shot policy for
this? If any such policy has been formulated. what are
the details thereof? If not. the reasons therefor?

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
‘Speaker, Sir, Hon'ble Member has not understood the
reply properly. | have given a very clear reply to his
question. As of now, uptil 16 December i.e. uptil
yesterday, 321 sugar mills have been set up throughout
the country. Last year, there were 323 sugar mills around
this time. These mills have been set up in that proportign.
$ome sugar mills are defunct. Owing to such reasons

" as defects in machinery, process of crushing continuing
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till late season last time. labour problems and
management problems, 35 sugar mills are defunct. The
Government, on its level, is trying its best to revive
these sugar mills | have written a letter to all the Chief
Secretaries on 26 November in this regard.

| had already written him a letter. The rest of sugar
mills are likely to be opened within a week. Very few
sugar mills are lying closed. The hon. Member said
something about the target..(Interruptions) First listen to
my reply.

SHRI MADHUKAR SARPOTDAR : First listen to
part ‘a’ of the question keenly...(Interruptions)

SHRI DEVENDRA PRASAD YADAV : 1 am giving
reply to the question asked by the hon. Member. He has
asked the number of sugar mills to be opened during
the crushing season...(Interruptions)

SHRI MADHUKAR SARPOTDAR :
there...(Interruptions)

MR. DEPUTY SPEAKER :
‘reply first.

SHRI DEVENDRA PRASAD YADAV : The hon
Member asked two questions. His first question is about
the sugar mills...(Interruptions)

SHRI MADHUKAR SARPOTDAR : The written reply
has anomalies...(Interruptions)

It is written

Let him complete his

[English]

“A statement showing statewise number of
sugar factories which started crushing
operations for the season 1996-97".

[Translation]

That is the question.

SHRI DEVENDRA PRASAD YADAV . No. the
question is how many sugar mills have started crushing
operations during the current crushing season. 1995-
96. He has asked what is the target fixed in this regard..

SHRI MADHUKAR SARPOTDAR : Target is
secondary

MR. DEPUTY SPEAKER : He has asked the
question

SHRI DEVENDRA PRASAD YADAV : | am giving
reply to his question. You may ask your question at your
turn. In response to the hon. Members question of target.
| would like to say that crushing has only started as yet
and estimate of target can be determined in February
and production will not be less as compared to last
year. Last year, the production of sugar was 164 lakh
tonne, and in 1994-95, production was 146 lakh tonnes.
The target fixed for this year is almost the same that of
last year, But we can't give the exact figure unless we
analyse things. Besides, the sugarcane is still being
sent-for crushing and the target will depend on sugarcane
production.
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SHRI SHIVRAJ SINGH : Mr. Deputy Speaker, Sir, |
had asked two pajnts. The hon. Minister gave a hazy
picture in responsé\to my two questions about clearcut
sugar policy of the Government and the closed sugar
mills. He said that four sugar mills are operating and
one is lying closed in Madhya Pradesh. According to
my information, there are nine sugar mills there. So,
what is the position of the remaining four milis?

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker. Sir. we are formulating a sugar policy and it
would not be in the fitness of things to disclose anything

here unless it is finalised. In Madhya Pradesh. out of

nine sugar mills, four are operating and it will take a
week to start operation of the rest five.

SHRI SHIVRAJ SINGH : Mr. Deputy Speaker, Sir, in
his reply he said that four are operating and one is
lying closed. So what about the rest four?

' SHRI DEVENDRA PRASAD YADAV : There are nine
in total.

SHRI SHIVRAJ SINGH : | am pointing at your reply.

SHR!I DEVENDRA PRASAD YADAV : That is
previous day's information. | can give the position of
yesterday only.

SHRI SHIVRAJ SINGH : What change will be there
in 3-4 days?

SHRI DEVENDRA PRASAD YADAV : | am giring
facts based on my information up to 16th.

SHRI SHIVRAJ SINGH : Four mills can’t be opened
in four days. It was also the earlier position of Madhya
Pradesh.

SHRI DEVENDRA PRASAD YADAV : New sugar
mills are opening everyday.

SHRI SHIVRAJ SINGH : Mr. Deputy Speaker, Sir, it

is surprising. New sugar mills are not opened everyday
...(Interruptions) .

MR. DEPUTY SPEAKER : His question has not
been replied to as yet.

SHRI SHIVRAJ SINGH : Mr. Deputy Speaker, Sir,
the hon. Minister is giving wrong information.

- SHRI DEVENDRA PRASAD YADAY : Mr. Deputy
Speaker, Sir, four sugar mills have started crushing

operation in M.P. and the Union Govt. are trying to start
the other five in a week.

MR. DEPUTY SPEAKER : Shri Rameshwar Patidar. -

SHRI SHIVRAJ SINGH : Mr. Deputy Speaker. Sir, |
have asked only one question and should be allowed
to ask supplementaries also.

MR. DEPUTY SPEAKER : You have asked same
guestion twice.

SHRI SHIVRAJ SINGH : Second time, | had §ought
clarification. My second supplementary is that mills are

not utilising their optimum capacity and the farmers are
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found to burn their standing crop. So what remedial
measures is Government going to take to prevent the
situation of burning standing crops? There is large
scale sugarcane production in our country and less
sugar mills with less crushing capacity. Whether the
Gowt. will consider to adopt delicence system for setting
up of new sugar mills?

SHR!I DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, we have gathered full information from the
cane Commissioner of Hoshangabad through a letter.
He has stated that the tarmers burn the secondary
growth every year for getting manure...(/nterruptions)

SHRI SHIVRAJ SINGH : That is not true
...(Interruptions) .

MR. DEPUTY SPEAKER : He has asked whether in
view of less number of sugar mills, more mills will be
opened?

SHRI SHIVRAJ SINGH : Sugarcane was burnt in
many districts including Narsimhapur...(Interruptions)

MR. DEPUTY SPEAKER : Sit down and listen to
him.

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, Sir, there is really shortage of sugar mills in
Madhya Pradesh and the Hon. Member may send a
representation for setting up a sugar mill anywhere
through cooperative or otherwise. The Government will
not hesitate to do the needful.

SHRI RAMESHWAR PATIDAR : Mr. Deputy Speaker.

Sir, according to a report, the sugar industry is facing
an economic crisis but the financial crisis facing the
farmers would lead them into a loan dragnet. The farmers
irrigate the sugarcane with their blood and yet their
amount remain outstanding. The Hon. Minister said that
48.42 percent is outstanding in M.P., 24.51 percent in -
U.P. The Hon. Prime Minister announced that
outstanding sum will soon be paid in U.P. but there was
no such announcement about M.P. ‘

Secondly, different rates prevail in different states.
One sugar mill is paying Rs. 75 and other Rs. 92 per
quintal in M.P. According to High Court verdict U.P. state
Government cannot taise prices in the name of state
advisory price. Hence such hue and cry in U.P. The
sugar mills are submitting bills without making payments
for sugarcane:. So while the state has suspended the
new rate, the Standing Committee on Food has
suggested that the Govt. should determine integrated
price. Will the Gowt. fix integrated price for sugarcane
throughout the country? The benefits drawn by factory
owners like making of wine from its juice, spirit from the
molasses and paper from the waste material should be
included in the support price declared by the Govt. The
support price has not been announced yet whereas the
crushing season has already been started. About rupees
one and halft crore of the tarmers of my district in
Maharashtra is outstanding upon Sinkhera Sinthia mill.
When this amount will be paid to them?
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SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker the payment of arrears is not included in the
original gquestion but 92.6 percent arrears have been
paid. Action is underway to pay the rest.

[English]

PROF. P.J. KURIEN : Sir, the hon. Minister has said
in his reply that out of the three sugar mills in Kerala,
two are closed. The unfortunate thing is that both the
sugar mills which are closed are in my constituency.
One is in the cooperative sector called the Mannam
Sugar Mills, named after a great social and political
leader of Kerala and the other is at Tiruvalla. Both the
sugar mills have been closed for years as they had
become sick. | would like to know from the Government
as to whether they will consider reviving these sick
sugar mills which are already closed and whether they
will call a meeting of all the parties concerned, that is,
the management, the representatives of the State
Governments and the representatives of the farmers
and chalk out an action plan so that both these mills
can be revived.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, Sir there is information about opening two
sugar mills. About the rest, as | said earlier in my reply
we have written letters to Chief Secretaries of every
state.

[English]

PROF. P.J. KURIEN : | am asking about the closed
sugar mills which are already closed and not about
opening of new sugar mills. We do not want any new
sugar mills; we only want the closed sugar mills to be
opened.

[Translation]

SHRI DEVENDRA PRASAD YADAV : | have already
stated sugar mills were closed due to labour problem,
defunct machinery and financial problem.

[English]

PROF. PJ. KURIEN : The reason for closure is known
to us. | am only asking whether yot will call a meeting
of all the interested parties to consider their revival.
That is all | am asking. You may just say ‘yes’ or ‘no’.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, Sir, in view of the sentiments expressed by the
hon. Member, | will try to open the closed mills of Kerala
by convening a special meeting in this regard.

SMT. RAJANI PATIL : Mr. Deputy Speaker. Sir, just
now, the Hon. Minister had said that LO! will be issued
to those in Govt. or private sector who wants to set up
a sugar mill. In Maharashtra, 27 and 14 sugar mills
were issued LOI during Seventh and Eighth Five Year
Plan, respectively. After granting LOI they were left to
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their fate without ascertaining their financial position
and after ten years these mills are not complete. Is that
the sugar policy of the Govt? On the one hand, the
farmers are burning their crop, there is no crushing and
on the other sugar factories are not standing on their
feet even after ten years despite granting LOI because
the centre granted them no financial assistance.

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, Sir, the LOI granted last time expire after three
years. If their financial position is not sound.

SHRIMATI RAJANI PATIL : Mr. Minister. IFC! has
refused to finance. You can’'t avoid questions like that.
After granting LOI, the Central Govt. is responsible to
monitor future action. The cost of a sugar mill estimated
at Rs. 24 crore has been raised to Rs. 40 crore.

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, Sir, incentive is being given to the sugar mill
that was granted LOIl. The Central Govt. is giving
incentive to all sugar mills opened upto 31 March, 1994.
The hon. Member may give in writing. we will consider
that...(Interruptions) | had asked a separate question
...(Interruptions)

MR. DEPUTY SPEAKER : You sit down or nothing
will go on record. The House has decided not to admit
more than five supplementaries on one question....

(Interruptions)

MR. DEPUTY SPEAKER : You may give a notice for
half an hour discussion.

(Interruptions)

SHRI RAJIV PRATAP RUDY : | had requested you
to allow me to ask only one guestion and ycu are
turning that down...(Interruptions)

MR. DEPUTY SPEAKER : | will allow you half-an-
hour discussion, if you so desire.

(Interruptions)

SHRIMATI RAJANI PATIL - Mr. Deputy Speaker, it is
a very important gquestion. You should ailow 1t
...(Interruptions)

SHRI RAM NAIK : Mr. Deputy Speaker. Sir, half-an-
hour discussion has already been allowed. As many
‘Members should be allowed to ask question during that
discussion as possible.

MR. DEPUTY SPEAKER : All right.

SHRI ATAL BIHARI VAJPAYEE : Mr. Deputy Speaker,
Sir, the sugarcane problem is assuming serious
dimensions. All mills have not been revived. Outstanding
payment has not been made to the farmers. There is
discontentment among farmers. That is why half-an-
hour discussion has been allowed. But, since first
question in the ballot has emerged on this issue, the
rules should be relaxed to accommodate two-three
Members. The sugar is getting sour, let the atmosphere
not be vitiated...(/Interruptions)

MR. DEPUTY SPEAKER : All right, | will allow.
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SHRI PREM SINGH CHANDUMAJRA - Mr. Deputy
Speaker. Sir, the serious question of sugar mills does
not involve mill owners alone but farmeis as well. Sugar
mills are late by two months.

[Translation]

all sugar mills used to start functioning but this time
not even a single sugar mill started functioning in Punjab
till 20th November and only 5 sugar mills started
functioning there till 30th November. The figures given
here by the Hon. Minister are absolutely wrong. till date
in our state only 7 sugar mills have started
functioning while the Hon. Mimster is stating that 13
sugar mills have started tunctioning. Similarly, not even
a single mill had started tunctioning in Haryana till 20th
November The reason is that the Government has not
been able to decide any policy till date. It a patient is
not provided medicine in time then he will die licences
of all Sugar agents are beiny withdrawn. In Punjab.
there are four sugar mills in private sector. Each mill is
worth Rs. 50 crore but these were sold just tor Rs. 15
crore. In the previcus session we raised this issue but
no one heard us. | want to know why these sugar mills
of private sector were soid at such a cheap prnice. What
is your policy in this regard. At present buffer stock of
sugar is approximately 80 lakh tons. Whether 1t 1s not
true that it is low quality sugar. What are the steps taken
by the Government to improve the qualty of sugar
Besides this you have spent sugar development tund
for creating buffer stock but why this amount was not
spent for impraving the quality of sugar. | also want to
knpw why sugar mills are running in loss. | think the
major reason for this is recovery of sugarcane. The
House should be toto clearly as what steps the
Government has taken to improve the recovery of
sugarcane so that the sugar mills could start earning
profit and the arrears could be paid to tarmers.

SHRI DEVENDRA PRASAD YADAV . Hon. Member
have discussed about S.D.F.. i.e. Sugar development
find. The management of sugar mills in Punjab. which
started sugar mills in private or in Cooperative sector
and prepared plan for establishment and modernisation
ot these mills. got them sanction from the financial
institutions and applied for loan on concessional rates
from S.D.F. are getting loans trom S.D.F. Till 30.9 1996
loans amounting to Rs. 542.21 crore were sanctioned
to 156 sugar mills for establishment and modernisation.

[English]

SHRI T. GOPAL KRISHNA : Sir, | thank you for
giving me this opportunity. As a result of introduction of
prohibition in Andhra Pradesh, the molasses produced
by the sugar factories had lost its market because it
was used by the distilleries.

As a result of that the sugar mills are suffering
financial losses. Some of them have even closed down.
| would like to know from the hon. Minister as to whether
the Central Government proposes to arrange for
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utiisation of this molasses to help the sugar industry in
Andhra Pradesh.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker this is an issue of molasses. The ultra modern
sugar mills which are being established have provision
to all projects but the old sugar mills lack any such
provision.

SHRI RAJIV PRATAP RUDY : | want to ask Hon.
Minister one pointed question. In his speech the Hon.
Ministers has stated that efforts were being made to
revive closed sugar mills. | would like to bring to his
notice that many sugar mills of B.1.C. group are running
under Ministry of Textile one of them is Madhaura sugar
mill of Madhaura region in Saran district of Bihar which
has previous years liability of Rs. 5 crore to the farmers.
Now when the farmers’ crop Is ready in iheir fields. in
this month the Textile Ministry has decided to close
down that sugar mill. | would like to know from the
Hon. Minister as to in what circumstances this is being
done while another sugar mills of the same group is
running In less. There is one Pudrauna Sugar mill of
the same group which 1s running in loss of Rupees two
and half crore, There is an another mill-Katkaniya sugar
mill which is also running in a loss of Rupees two and
halt crore. A loss of Rs. 3 crore 25 lakhs has occurred
in this year to, Madhaura Sugar mill then in what -
circumstances this 1s being closed down and whether
the hon. Minister, will discuss with the textile minister
about the previous arrear of Rupees five crore due
towards farmers and ask him why at the time when
sugarcane crop is ready in the fields, the mill is being
closed down and how the loss of 10 crore rupees to the
farmers will be compensated. Whether the Hon. Minister
will meet and request the Textile minister to revive the
Madhaura Sugar mill in Saran District.

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, Sir. Madhatra sugar mill is under Textile
Ministry and textile ministry control this sugar mill and
then management runs sugar mill but inspite of this,
keeping in view the senti\nents of the Hon. Member and
interests of the farmers, t}\_e matter of giving concession
and any other matter which is related to my department
will be taken into consideration. With my these views,
! will reter this matter to the textile Ministry with a request
that immediate action should be taken in this direction
to revive this mill.

SHRI ATAL BIHARI VAJPAYEE : Mr. Deputy Speaker,
Sir, Hon. Minister's reply is not satisfactory. Government
is unihed or divided in fractions.

SHRI DEVENDRA PRASAD YADAV : It is not in my
control.

SHRI ATAL BIHARI VAJPAYEE : Then you should
have come here after consulting the textile Ministry.

SHR!I DEVENDRA PRASAD YADAV : Yes we will
talk with them. That is what | have said.
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SHRI ATAL BIHAR! VAJPAYEE : Textile ministry is
closing the mill. You want to run the mill. Two fractions
of a Government are fighting against each other. What
about the farmers? What about the sugarcane?

SHR!I DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker. Sir, Hon. Leader of opposition described this
1ssue as a serious one and he talked about the division
of the Government in two fractions. There is no such
g e two fractions. This is a unified responsibility
of the Government. Therefore, | will talk personally to
the textile Minister to take immediate initiatives in this
direction.

SHRI ATAL BIHARI VAJPAYEE : Mr. Deputy Speaker,
why the textile ministry runs sugar mill? &, cant't run
even the textite mill and it is running sugar mill. Infact
it is not running the sugar mill, instead it is closing the
sugar mill.

SHRI SATYA DEO SINGH : Mr. Deputy Speaker, Sir,
through a question we are discussing the crisis being
faced by sugar mills and plight of farmers, | would like
ask only two questions?

MR. DEPUTY SPEAKER : Two questions are not
allowed. You can ask only one question.

SHRI SATYA DEO SINGH : My first question is that
Hon. High court of Uttar Pradesh had given a judgement
on‘the appeal of private sugar mills. Due to that
judgement, today it become very difficult to decide asto
what will be the value of sugar mill. Hence, this time the
farnrers are in a major crisis. What type of policy will be
formulated by the Government on the basis of the recent
judgement of the High Court about the appraisal of the
value of sugar mills in Uttar Pradesh and by which date
a decision in this regard will be delivered to the state.
Pant (b) of my question is that recently one question
came from Maharashtra whether you issue letter of
intent. | would like to know from you whether the
Committee which does screening of applications for the
letter of in tent under the Department of Food. At present
Ministry of textiles is running the sugar mill. My question
is that you issue the letter of intent your Department
does screening of applications. You control the sugar
development fund but for licence you send application
to Department of Industry. Hon. Prime Minister is sitting
here. Till now the mistakes are being made in the name
of functioning the Government, such as issuance of
licence to sugar mills by textile ministry. Whether you
are transfering it to the Food Ministry. What policy
decision the Government will take on this question so
that the problem of sugar mills, the problem of farmers
and the probiem of sugarcane can be sorted out
immediately. | have to ask two questions, one is Policy
related and other is relation to judgement of the High
Coun.

", SHRI DEVENDRA PRASAD YADAV : The question
raised by the hon. Member is...(Interruptions). The copy
of the judgement of Yttar Pradesh High Court is not
readity avaflable with me. We will immediately ask for
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the copy of the judgement of Uttar Pradesh High Court.
The minimum price of Government in the case of
sugarcane is 42.50 rupees but the Government has
increased and fix it at Rs. 45.90 paise. | also think that
there is a need to reconsider the decisions taken by the
High Court so that remunerative prices can be given to
the farmers. Therefore this Government can not overlook
the interests of the farmers. It will take decision in the
overall interest of the farmer. As far as the decision of
ministrial control is concerned, it will be taken into
consideration. We will consult the Industry department
also.

SHRI GULAM RASOOL KAR : Mr. Deputy Speaker,
these three issues are inter connected problem of
sugarncane...(Interruptions)

[Translation]
MR. DEPUTY SPEAKER : You let him speak.

SHRI GULAM RASOOL KAR : Crushing capacity
and supply. How sugar is supplied to the areas like
Jammu and Kashmir where Sugarcane is not grown
and where there is no sugar mill.

(Interruptions)

MR. DEPUTY SPEAKER : This will go in the record
...(Interruptions) Please let one person to speak.

SHRI GULAM RASOOL KAR : As | have told you in
the Kashmir Valley sugar is available at Rs. 25 per Kg
in black...(Interruptions) MR. DEPUTY SPEAKER : Except
this nothing will go in records.

SHR! GULAM RASOOL KAR : | would like to ask
one question. You have send wheat to the district head
quarter. Sugar which is supplied, by Government
through cooperative...(Interruptions) Why sugar can not
be supplied to district head quarters as is done in case
of wheat...(Interruptions) Some areas lie disconnected
for 9 months, such as Laddakh, Kargil. Gurer, Tangwada
and Baramula Districts. Why do not you supply sugar
there on the same pattern as you supply wheat to them.

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy
Speaker, Sir, this is not related to the original question.
With due regards, to the Hon. members sentiments |
would like to clarify that all over the country there is one
price for sugar, that is nine rupees five paise per kg.
and it is suplied by the P.D.S. All over the contry only
for sugar there is the same consumer price. State
Governments add to it purchasing tax or transportaticn
fax etc. and then supply it. Our duty is to provide sugar
at nine rupees five paise per kg. to the State
Governments for P.D.S. Therefore, whether it is a Jammu
and Kashmir or a region of Uttar Pradesh, there is one
fixed rate of Government of India, that is nine rupees
five paise per kg.

SHRI GULAM RASOOL KAR : My question was,
why don’t you to this as you supply the Gandum district
headquarter.
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MR. DEPUTY SPEAKER : | have one suggestion.
Just now Shri Vajpayeeji told that sugar has become.
bitter in taste. So please at least do not create bitterness
in the atmosphere of the House...(Interruptions)

Fellowships by the Ambedkar Foundation

362. SMT SUMITRA MAHAJAN : Will the Minister
ot WELFARE be pleased to state :

(a) whether Overseas Fellowships are being given
tor higher studies by the Ambedkar Foundation,

(b) if so. the details of felloships given in each
subject for Ph.D and Post Doctoral courses during the
last three years;

(c) whether conducting of the interviews and
declaration of results are being delayed unduly;

(d) if so, the reasons therefor; and

(e) the steps being taken by Government to check
the same?

[English]

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) Yes, Sir.

(b) Statement is laid on the table of the House.

(c) to (e). The scheme of Ambedkar Overseas
Fellowships was approved by the Government in
January, 1992. Awards for 1992-93, 1993-94 and 1994-
95 have already been given to the selected Scholars.
The Ministry is in the process of finalising the awards
for the year 1995-96. For the year 1996-97, the
advertisement has already been issued and formalities
for selection of candidates are underway.

STATEMENT
S-ug;ecT - T\l_a‘fne of Awardees 7 Course for
which Fellowship
is given
1 ' 2 3
Year 1992-93
Economics S/Sh. Atul Mishra Ph.D
Vivek Suneja Ph.D
International Rahul Mukher;ji Ph.D
Relations (IR)
Sociology Ranjit Nayak Ph.D
Year 1993-94
Economics Ms. G. Radhika Ph.D
International Kamal Sadiq Ph.D
Relations
Sociology KP Singh ~  PhD
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Law and Ms. Anu Grover PG

Constitutional

Studies

Year 1994-95

Economics J.D. Rathod Ph.D

International Rajendra Parihar Post

\Relations Doctoral

$ociology Ms. Saliha Bava Ph.D

P. Umesh Chandra Ph.D

SHRIMATI SUMITRA MAHAJAN : Hon. Mr. Deputy
Speaker Sir, Ambedkar foundation have been established
and the fellowships which are to be gwven through it are
meant for Doctorate and Post-doctorate level studies as
it envisages. Reply given to the question suggests that
11 fellowships were given, out ot which ony one Is
given to post doctorate schlar while 10 are meant for
doctorate level. It does not contain the complete answer
to my question. | had also asked whether there was an
excessive delay in declaring the results and what steps
were being taken to eliminate delay this. In the reply it
is mentioned that results of 1995-96 are not yet declared.
December is coming to its end there is delay
somewhere. | would like to know from Hon. Minister
whether their is single committee for awarding
scholarships to the scholars doing doctorate and post
doctorate studies and whether the selection is made on
the basis of single criteria. A distinction must be made
between Doctorate and post doctorate scholars and
fellowships must be given to them separately. As | said,
only 10 scholarships are given to the doctorate level
and only one is given at the post doctorate level.
Whether these are being mixed together instead of
being kept separate? Government's attention was drawn
to the irregularities committed in this matter. What action
has been taken in this regard?

SHRI BALWANT SINGH RAMOOWALIA : Mr. Deputy
Speaker, we have awarded 12 scholarships. you can
count them. The subjects in which we gave scholarships
are Law, Economics, Sociology and International
Relations. These are given for Master degree, post
doctorate and Ph.D.

Hon. member has two Complaints. First why the
delay tookplace and second. whether single criteria i1s
followed. | would like to clarify that qualification is same
but for the delay which took place in 1995-96, there are
so many reasons. We will complete this is the current
financial year and after making the selection we will
send it. Complaint of irregularities have been received.
We have considered it seriously. No complaints of such
serious irregularities have been received which could
under mine the very objective of starting these
scholarships.

SHRIMATI SUMITRA MAHAJAN : Mr. Deputy
Speaker, Sir, as it has been said now, the objective of
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setting up this foundation is to establish a linkage
between the Ph.D. and post doctorate level studies and
thoughts of Ambedkarji. Whether it is not true that this
institution has not published any book or brought out
any publications or research paper and this foundation
is confined to organising Ambedkar day only. Whether
it is also true that right from the day this Government
came to power. Ambedkarji's name i1s quoted every
frequently but the post of Director is lying vacant since
the day the Government came in power and the entire
foundation is being seen by only one clerk?

SHRI BALWANT SINGH RAMOOWALIA : Respected
sister, that post has been filled up.

SHRIMATI SUMITRA MAHAJAN : When it was filled
up?

SHRI BALWANT SINGH RAMOOWALIA : Just four

or five days ago.

SHRIMATI SUMITRA MAHAJAN : It was filled after
| sent my question. It is vacant from the day this
Government came in power. It is true. You quote the
name of Ambedkarji every now and then and you are
running his foundation in this manner!

SHRI BALWANT SINGH RAMOOWALIA : Thank you
very much. It was filled up at your instance.

MR. DEPUTY SPEAKER : All right, now it has been
done.

SHRIMATI SUMITRA MAHAJAN : Stop taking the
name of Ambedkarji.

SHRI BALWANT SINGH RAMOOWALIA : Respected
sister you are right in your saying but you are going
beyond the limits. As far first objectionable comment is
concerned, we are not here just for chanting the
name...(Interruptions)

SHRIMAT!I SUMITRA MAHAJAN : Then fell me what
arrangements are made?

SHRI BALWANT SINGH RAMOOWALIA : | am
speaking about that only. Many Universities have
established Dr. Ambedkar chairs, it was the third issue.
The Fourth issue was about Ambedkar overseas
fellowships. which are being given which | have told i
your presence.

SHRIMATI SUMITRA MAHAJAN : Irregularities, are
being committed while awarding these scholarships.

SHRI BALWANT SINGH RAMOOWALIA : The third
point was about Dr. Ambedkar National awards, there
are also being given by us. Sixth point was regarding
Awards for International social changes. there are also
being given. Seventh point was with regard to
Publication of collective works of

[English]
Baba Sahib in Hindi and in other languagues.
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[Translation]

I will release Bangla version after the session is
over.

SHRIMATI SUMITRA MAHAJAN : Alright. You will
do it now.

SHRI BALWANT SINGH RAMOOWALIA : No. it 1s
already published where | am at fault, | will accept it
willingly and where | am not at faults | will request you
to accept it. Now it has been published in Punjabi also
and | will go to Chandigarh and release it. The work on
a feature film on Baba Saheb Ambedkar i1s held up and
for that you can criticise me.

SHRIMATI SUMITRA MAHAJAN : Deputy Speaker,
Sir. it means that not a single work 1s done.

SHRI BALWANT SINGH RAMOOWALIA : You may
held me responsible for feature film. In this regard |
want to tell through you that | have asked the
Maharashtra Govt. to deposit its shares by the 30th
April and we will also contribute our share by the 30th
April which is the last date. Show should be orgaiised
on 14th April, otherwise film will be ready by 30th Apni
Only minor work remains to be done. Paswan ji had
raised the matter regarding his meimones with 26 Aligur
Road in a Dalit rally. A note Is being sent to the cabinet
with regard to the announcement made by thec Prime
Minister in Dalit rally on 21st November. in this regard
Nothing remains to be done on my part.

VAIDYA DAU DAYAL JOSHI : What happened to the
feature film which was to be made on Baba Saneb
Ambedkar? Ram Vilas Paswan ji was telling in a very
assertive manner that a feature fitm will be made on
Baba Saheb Ambedkar but till now it I1s not ready.

MR. DEPUTY SPEAKER He has already
explained. He has answered to that.

VAIDYA DAU DAYAL JOSHI: Three years have
elapsed since then but the film 1s not completed”

SHRI BALWANT SINGH RAMOOWALIA - The work
on the film began only after the announcement of
Paswanji...(Interruptions) Joshiji. listen. There were
hinderances and you can witness the film on Ist May
instead of 30th April.

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : Tell us where were the hinderances?

SHRI BALWANT SINGH RAMOOWALIA : Hindrances
came during the course of film making and there is no
need to explain them.

DR. SATYANARAYAN JATIA : Mr. Deputy Speaker,
Sir, it is indeed a very good step to start Ambedkar
fellowship and if we fulfill our targets as per our
objectives then it will definitely be an achievement of its
own kind. | want to congratulate you for the new
Ambedkar fellowship but | want to know what will be
the selection criteria for the fellowship and what facilities
will be extended to the students who will be selected
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for this fellowship. The totai number of seats fixed for
selection every year and the total number of Scheduled
Castes students selected for this tellowship. Through
you, | want to know whether you will earmark seats for
them?

SHRI BALWANT SINGH RAMOOWALIA - M:. Deputy
Speaker, Sir, he has told so many things in such a
haste that | could n't note down them...(Interruptions)

MR. DEPUTY SPEAKER - Please answer to those
points which you have understood.

SHRI BALWANT SINGH RAMOOWALIA : 1 wili do
my best to answer each and every question. You have
asked about the qualifications. For Master's course B.A.
first class 1s required for research course, i.e. Doctorate,
Master Degree with first class with experience In
research and teaching is required. After that they will
go for M.Phil. Those who have done Doctorate and
wish to undertake post Doctorate Research must possess
experience So tar as your query regarding the number
of SCs inducted is concerned, | may tell you that twelve
inteligent students have been selected, out of them five
are scheduled castes, one from O.B.C. and remaining
six are students ot General category. You have asked
about the procedre and in that regard. | have to say that
proper advertisement is given and applications are
invited. Thereatter a committee which is constituted
outside the Ministry, selects them. (Interruptions)

MR. DEPUTY SPEAKER : He has answered to the
points which he understood.

{Interruptions)

SHR! PRAMOD MAHAJAN : Minister should also
be awarded fellowship for giving a good answer.

DR. BALIRAM : What are the names. of those five
students whq have been awarded Scholarships for going
abroad” My second question is. :

MR. DEPUTY SPFAKER : Only one supplementary
question is permitted

DR. BALIRAM  Last Year nine students were given
sanction for going abroad. Whether the Mimister will tell
that these nine students will be sent abroad this year
or not and out of them how many will be from scheduled
castes communities? A [ilm i1s being made on Dr
Bhimrao Ambedkar. Rs. 6 Crore were given for that
three. years ago but that film i1s not shown so far. By
when 1t will be released?

SHRI BALWANT SINGH RAMOOWALIA : The name
of the students belonging to scheduled castes have
been asked but their names have not been segregated
from the list | have with me at present. | will tell then
names later on.

DR. BALIRAM : The House is being misied.

MR. DEPUTY SPEKAER - You have asked the
qguestion. Now listen the answer.

SHRI BALWANT SINGH RAMOOWALIA : | would be
misleading the House. | failed in telling their names. |
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will tell their names later on. So far as the going abroad
of nine students is concerned. they wil be able to go
abroad only if they clear their admission tests etc. We
allow them thiee years of time in case they failed to
clear admission tests. When the students are selected,
they have to go abroad within three years. But many of
them do rot go. So, | want to inform the House that |
have decided today itself to decrease the waiting pernod
from three years to two years so that others should also
get an opportunity. So far as the matter regarding the
film costing six crores of rupees is concerned, | may tell
you that this money was given by Shn Paswanji. Later
on it was delayed a bit. Now it will be ready by 1997
...(Interruptions)

SHRI NITISH KUMAR : Where from Paswaniji
arranged this money. The Income Tax people will conduct
a raid on him if he does not disclose the source of this
huge amount.

SHRI YELLAIAH NANDI : Right now the Minister
was talking about a tlm to be made on Baba Saheb
Ambedkar. | want to ask you that two years ago, a
Scheduled caste lady, Dr. Padmawali trom Andhra
Pradesh had taken loan from the Bank and made a him
on Ambedkar. Whether your department are ready to
purchase this film.

SHRI BALWANT SINGH RAMOOWALIA : | will think
over it.

SHRI YELLAIAH NANDI : What the Minister is telling?

MR. DEPUTY SPEAKER : He has total that | will
think over it.

SHRI DATTA MEGHE : Mr. Deputy Speaker, Sir, Dr.
Ambedkar Foundation ts making so many new schemes.
| want to ask whether Dr. Baba Saheb Ambedkar had
embraced Buddhism in Nagpur and work I1s going on in
Nagpur city on a large level. They are studying the
views of Dr. Baba Saheb Ambedkar on a large scale.
Whether any such proposal has been received i your
department from the Govt. of Maharashtra. These studies
are being done there for the last 10-15 years | want to
know whether you want to help this toundation after
considerning their propusal? Maharashtra Govt. has sent
all these things to you and they are already doing this
work trom the last ten years

To enable them to do the proposed work in a better
way will your department help them?”

SHRI BALWANT SINGH RAMOOWALIA - Sir. | was
shocked when an obedient Mimister like me was told
that | was misleading the House.. (Interruptions)

MR. DEPUTY SPEAKER : He did not say so. You
have already answared this allegation. .

(Interruptions)

SHRI BALWANT SINGH RAMOOWALIA : Whoever
said so...(Interruptions) Sir, names have been received
now. First, Shri Ranjit Nayak. tor Ph.D...(Interruptions)
First let me speak. Let me tell first as | also want to
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speak. First, Shri Ranjit Nayak, Cambridge University.
Second. Shri K.P. Singh, for Ph. D. sent to Merryland.
Third. Shri G.D. Rathore. he has accepted the offer, but
has yet to go Next. Shr Rajindra Parihar, for post
doctorate He has accepted the ofter and has yet to go.
Shn P. Umesh Chandra. SC. going for Ph.D. This is the
first thing and now there is no question of misleading.

Sir. next thing 1s that Shri Sharad Pawar had met
me He has also raised the same issue which you
raised. | asked him to send the proposal through state
Govt. for no assistance can be extended without the
approval of the state Govt...(Interruptions)

SHRI DATTA MEGHE : It has come from the
Maharashtra Govt. . (Interruptions)

SHRI BALWANT SINGH RAMOOWALIA : | will verify
it. 1 think that has not reached us but they say it has
come f 1t has come then we will look into it
sympathetically...(Interruptions)

MR DEPUTY SPEAKER : You have not mislead,
instead you have acted as a beacon light.

[English]

Grant of Dual Citizenship

‘365. PROF. PJ. KURIEN : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government have| received
numerous representations from the NRIs for the grant
of dual citizenship: and .

(b) if so, the decision taken by the Government in
the matter?

SHRI MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) Yes Sir.

(b) Question of grant of dual citizenship has been
considered but it could not be accepted as the concept
1s not consistent with the Constitution of India and the
Citizenship Act, 1955.

[English]

PROF. PJ. KURIEN : Sir, granting dual citizenship
to the NRIs is not only in their interest but it is in the
interest ot the nation also, especially in the liberalisation
regime: and that the Government has considered this
question, means that the Government find that it is useful
to the nation.

But as the Minister has already pointed out,
there are legal hurdles. So this Constitutional hurdle
and the Citizenship Act, 1955 are only standing in the
way. In view of that, | would like to know from the hon.
Minister whether the Government will consider
amending these Acts thereby getting rid of the legal
hurdies and then consider the question of accepting
the proposal.

SHRI INDRAJIT GUPTA : Sir, any Act can always
be amended. That is a different matter. As far as the
Citizenship Act is concerned, at present, Section 9 lays
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down that if any person voluntarily accepts or acquires
the citizenship of another country, i.e. if any Indian
voluntarily acquires the citizenship of any country, then
he ceases to be an Indian citizen and he has to give
up his Indian citizenship in that case.

Secondly. of course, he, the NRI concerned. has to
to be a person of Indian ogigin. That is obvious. Indian
origin has also got a specific definition which | think is
quite liberal.

Thirdly, it is true that if dual citizenship is given,
then the people who get this dual citizenship will
certainly get certain advantages and benefits which they
are not having otherwise. | do not deny that. It is very
advantageous for them. For their coming and going for
their business purposes, for the education of their
children and so on, they will certainly be able to derive
quite a number of benefits. But there is another side to
this question which we also have to.consider and
these matters are also being studied carefully. If a person
gets dual citizenship and he remains as a national
citizenship of another country also, will he have the
right to exercise all political rights in this country? We
have to examine this question. If he is an Indian citizen
and also a citizen of a foreign country, he can be elected
to any post here. He can become a President of the
country or Vice-President of the country or something.
He can enter these sensitive areas like the security
forces, the police, the Army and everything.

Regarding remaining a citizenship of another
country also, | am not saying that these are things
which cannot be dealt with but the matter has to be
studied more carefully. | do not consider the present
position regarding dual citizenship. This has been going
on for years ever since the Constitution was adopted.
It has never been agreed that dual citizenship should
be given. | do not myself wish to such a rigid stand
because the Constitution was adopted many years ago.
Things are changing. | think there are many aspects of
this question which deserve to get a second look and
I would like if some Committee also, maybe, the
Standing Committee or any other Committee should go
into this matter in greater detail and discuss this question
and come up with their recommendations in the light of
the prevailing situation. So it is an open question. | am
not closing it. | am not closing it, but neither can | give
a commitment here just now that dual citizenship will
be agreed to.

PROF. P.J. KURIEN : | am happy that he has agreed
for setting up a Committee to look into this matter in
great detail.

My second supplementary is that a lot of Indians
are working abroad as NRis. There have been a number
of representations to give them the right to exercise
their votes during the time of General Elections. | mean
it is to facilitate their voting, to give some provisions so
that they can vote also. Those representations are with
the Ministry. | would like to know from the hon. Minister
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whether he will consider those proposals of giving voting
rights to Indians working abroad, | mean the immigrants.

SHRI INDRAJIT GUPTA : Yes, this matter deserves
consideration and in my Ministry, we are giving this
matter a consideration, provided these people continue
to be Indian citizens. This demand or request from them
to exercise voting rights in India is certainly a question
which deserves sympathetic consideration.

12.00 hrs.

[Translation]

KUMARI UMA BHARATI : Hon'ble Mr. Deputy
Speaker, Sir. 1 only want to ask this much from the
Minister what will be the position of Non-President
Indians living in Hong Kong after the Hong Kong is
handed over to China after 2000 A.D.

SHRI INDRAJIT GUPTA : | did n't follow your
question regarding what will happen to them.

KUMAR!I UMA BHARATI : Where will they go?

SHR! INDRAJIT GUPTA : They will remain there
where they are at present.

KUMARI UMA BHARATI : It won’t happen like that.
Will they like to live in China or not? Indian Government
1s concerned with it or not and talked to their
representatives or not? You cannot take this issue lightly.

SHRI INDRAJIT GUPTA : | can't help it if you take
everything lightly whatever | say.

KUMARI UMA BHARATI . Please. excuse me. | will
not take it lightly. | will take it seriously. | also wish that
you will take my question seriously.

SHRI INDRAJIT GUPTA : People belonging to many
castes and races live in Hong Kong. Hong Kong will
become a part of China when Hong Kong marges with
China. Some of them will be ready to live there and it
may be that some people will have objaction in living
there.

WRITTEN ANSWERS TO QUESTIONS

[Translation]

Polluting factories/mills

.*363. SHRI N.J. RATHWA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether an on-the-spot inspection has been
conducted by the Central Pollution Control Board in
regard to some factories/mills polluting the environment
in various States particularly m Gujarat during the last
three years;

(b) if so, the details thereof, State-wise and place-
wise;
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‘ (c) whether the Government have received report
in respect of all these tactories/mills; and

(d) if so. the action taken on the same?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) and (b). Yes, Sir. A statement Is
laild on the Table of the House.

(c) and (d). Yes, Sir. The Government has targeted
17 categories of highly polluting industries under a
Special Action Plan for control of pollution. The Central
Pollution Control Board (CPCB) and the State Pollution
Control Boards of various States including Gujerat, are
monitoring the compliance of environmental standards
laid down for industries. The CPCB periodically submits
compliance reports to.the Government. Based on the
repoits and action thereof, out of 1551 units, 1259 units
have so far installed the requisite pollution control
measures, 112 units are closed and 180 units are in
different stages of complying with the requirements.
Action has been taken against the defauiting units under
Section 5 of the Environment (Protection) Act 1986.

STATEMENT

(a) and (b). Details of on-the-spot inspections
undertaken by the Central Pollution Control Board in
respect of 17 categories of highly polluting industnal
units In various States during the last three years are
as follows :

S.No. State Places Visiled Total
1 2 3 4
1. Andhra Vishakhapatnam, Srikakulam, 17

Pradesh  Vizianagram, Jampani,
Dowleswaram, Pithapuram,
Howlipatanam, Bhadravati,
Godavari, Chagallu,

Chittoor, Anantpur and
Krnishna Districts.
2. Assam Panchgram 1
3. Bihar Bhagalpur, Amjohre, Palamau 3
4. Gujarat Bhavnagar, Valsad., Bharuch, 15
Nandesari, Vadodara, Vapi.
Valsad Distt., Kheda Distt
5. Haryana  Kaithal, Jind. Hissar. Rolitak. 7

Faridabad. Hathin

6. Himachal Kala Amb 0
Pradesh

(>
~d

7. Karnataka Belgaum. Havern. Shimoga.
Bidar. Gulbarga. Byapur
Bramhavara. Shiral. Hassan,
Kollegal. Mysore.
Gouribidanur. Bangalore.
Ugar Khurd. Gokak. Mandya,
Anjanapura.

"
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8 Kerala Udyogmandal. Tiruvilla, Cochin, 16

Palkkad. Ernakulam.

9. Madhya Dhar, Ratlam. Durg, Rajgarh, 21
Pradesh  Raisen. Seoni. Khandwa,
Damoh. Satna, Gwalior,
Chachai, Korba. Khargaon,
10. Maha- Kopargaon. Aurangabad, 12
rashtra Koradi, Nashik, Deepnagar,
: Akola, Parli, Chitali. Roha,
Ambernath. Kaylan,
Ahmednagar.
11. Pondic- Pondicherry . 4
herry (UT)
12. Punjab Sangrur, Hoshiarpur, Patiala. 10
Amritsar. Gurdaspur, Ludhiana,
Nakodar, Ferozpur.
13. Tamil Pammal. Tiruvalangudu, 14
Nadu Vallalar. Thanjavur, Ennore,
Chengalpattu MGR District,
V.R.P. District, Neyveli,
Manali, Ranipet.
14 Uttar Ghaziabad. Sonebhadra, 12
Pradesh  Kanpur, Nandganj, Barabanki,
Bareilly. Bahraich. Unnao.
15. West I.F.B. Agro Industrigs Ltd. W.B. 1
Bengal
Total 162

[N [ R

Note . In addition to the 17 categones. CPCB has visited
more than 4000 industries in difterent States during the
last three years in connection with Action Plan for
problem areas. implementation of standards, public
complaints, Ganga Action Plan and Court cases.

Forest (Conservation) Act, 1980

*364. SHRI HANSRAJ AHIR :
SHRI D.P. YADAV

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether under the Forest (Conservation) Act,
1980. the State Governments have to provide double
the land to the Department of Forests for utilisation of
the Forest land for the development schemes;

(b) if so, whether the State Governments have
requested the Central Government to be permitted to
provide just the equal area of land and not double the
area of land;

(c) whether the Government propose to amend the
Forest (Conservation) Act, 1980;

(d) if so, the details thereof; and
(e) the reaction of the State Governments thereto?

DECEMBER 17, 1996
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) and (b). A statement regarding
the provisions of compensatory afforestation stipulated
by the Ministry while deciding proposals under the Forest
(Conservation) Act, 1980, is annexed.

(c) There is no proposal under consideration of the
Ministry to amend the Forest (Conservation) Act, 1980
in respect of existing compensatory afforestation
provisions in the said Act.

(d) and (e). Do not arise.

STATEMENT

The guidelines under the Forest (Conservation) Act,
1980 provide for transfer of equal non-forest land to the
state forest departments for compensatory afforstation
in lieu of the forest areas sought to be diverted. This 1s
insisted upon as a first preference to compensate for
the net loss of forest area due to diversion. In the event
of non-availability of non-forest land, as also in certain
other cases, only funds for afforestation over double the
degraded forest land are required to be deposited with
the state forest departments in which no transfer of land
is involved. Hence the question of transfer of double
the extent of land for raising compensatory afforestation
does not arise. Infact, requests received from the state
Governments from time to time, have been mostly
regarding consideration of compensatory afforestation
over degraded forest land instead of non-forest land.

[English]
Assistance for Fishing Harbours

*366. SHRI KODIKKUNNIL SURESH : Will the
Minister of AGRICULTURE be pleased to state -

(a) whether the Government have received any
proposal from the Government of Kerala for getting
financial assistance for the fishing harbours in the
coastal areas;

(b) the details of the projects submitted by the State
Government of Kerala and Governments of other States
and the total amount of money demanded therefor,
State-wise; and

(c) the decision taken by the Government orn. the
proposals?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (c).
At present, thirteen minor fishing harbours including six
in Kerala and twenty four fish landing centres including
three in Kerala, sanctioned under a Centrally Sponsored
Scheme are under construction in coastal States and
the Union Territory of Pondicherry (Statement-| attached).
Six proposals including three from Kerala have been
received from the States for sanctioning and providing
Central assistance for construction of fishing harbours
(Statement-Il attached).
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1 2 3 4 5

2. Munambam 10/88 1167.20 10/93 3/97
(R.E. approved)
3. Thangassery 1088  1980.50 10/93 3/97
4. Mopla Bay 1/92 564.00 1/96 1/98
5. Chombal 1/92 556.00 1/96 1/98
6. Kayamkulam 8/94 624.00 8/98 8/2000
Kerala

Fish Landing Centre

1. Punnapra 12/93 36.80 12/95 12/97

2. Kattor Pollathai 12/93 50.25 12/95 12/97

3. Quilandy 3/92 23.00 3/94 3/97
Tamil Nadu

Fishing Harbours
1. Chinnamuttom 10/89 684.00 3/91 3/97

Pondicherry

Fishing Harbour
1. Pondicherry 4/91 423.00 4/94 4/98

Andhra Pradesh

Fishing Harbour
1. Machilipatnam 3/96 470.88 3/99 3/99

Fish Landing Centre
1. Mangipudi 10/85 17.00 10/87 3:97
Orissa

Fish Landing Centre

1. Bahabalpur 12/93 7726 1295 12 96
2. Bandara 294 94.20 296 12/96
3. Khandipatna ) 3/94 63.00 3/96 1296
4. Bhusandpur-Bahapetpur 5/94 95.00 5/96 12/96
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583.66
990.25
282.00
278.00 -

312.30

18.40
25.125
12.50

342.00

423.00

235.44

8.50

38.63
47.10
34.50

47 50

7 8 9
555.00 28.60 Construction in progress,
but lagging behind.
787.00 203.25 Construction in progress,
but lagging behind.
240.00 42.00 Construction in progress,
but lagging behind.
195.00 83.00 Construction in progress,
but lagging behind.
- 312.30 Land acquisition just completed.
- 18.40 Land acquisition not completed
- 25.125 Land acquisition just completed.
12.50 - Nearing completion.
342.00 Nearing completion.
210.00 213.00 Lagging behind by 4 years.
50.00 185.44 AiA from Govt. of Andhra Pradesh
is awaited.
8.50 Nearing completion.
30.00 863 1 A/A from Government of Orissa.
45.00 2.10 ! issued recently. Progress
2500 9.50 | s slow.
30.00 17.50 -
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Orissa

Fish Landing Centre

5. Chandrabhaga 4/88 - 8.32 4/90 3/97
6. Kansabansa 3/92 46.40 3/94 3/97
7. Rushikulya 3/92 9.40 3/94 3/97
8. Tantiapal 3/93 60.40 3/95 3/97
9. Soran 3/92 9.97 3/94 3/97
10. Sorala 2/94 70.28 2/96 3/97

West Bengal
Fishing Harbour

1. Digha stage-ll 11/95 492.52 11/99 11/99
Fish Landing Centre
1. Madan Gunj 12/92 9.60 12/94 3/97

2. Brij Ballavpur 12/92 9.65 12/94 3/97
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4.80
4.825

Nearing completion
Nearing comgleton
-do-
-do-
-do-
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Tendering of work under Frogress

Nearing completion.
Nearing completion.
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STATEMENT-II
Mame of Fishing Facilities proposed Estimated cost Present Status
Harbour by the State Govt. (Rs. in lakhs)
Kerala 1. Breakwatet 860.00 The Government of Kerala has been
2. Quay requested to carry out model studies to
i Ponnani 3. Auction hall and assess the techno-economic feasibility
ancillary tacilities and submit revised detailed project
report accordingly, which is awaited from
. the State Government.
2. Thottappally 1. Breakwaters 25.27 -do-
(2 Nos.) and
ancillary facilities
3. Muthalapozhy 1. Breakwater 605.00 The Government of Kerala have been
2. Whart

3. Auction hall &
. ancillary facilities

Maharashtra
1. Anandwadi 1. Jetties
2. Auction hall
& other ancillary
tacilities
Gujarat
1. Okha 1. Jetties
2. Quays
3. Auction hall
& other
ancillary tacilities
Karnataka
1. Mangalore 1. Quay
Stage-l| and
other ancillary
tacilities

requested to carry out model studies
and Environmental Impact Studies to
assess the techno-economic feasibility
and submit revised detailed project
report accordingly, which is awaited from
the State Government.

415.70 Government of Maharashtra have been
requested to modify the project report
and estimate in view of the suggestions
of the Central Institutes of Coastal
Engineering for Fisheries (CICEF),
Bangalore. The same is awaited from
the State Government.

2775.00 After scrutiny, the Central Institute of
Coastal Engineering for Fisheries,
Bangalore have been instructed to
prepare revised techno-economic
feasibility report to meet the present
requirement of vessels having draft upto
2.5m. The same if awaited from CICEF
through the State Government.

30.00 The State Government of Karnataka
have been requested to modify the
estimate after redesigning the structure
viz. quay wall and auction hall and to
get technical clearance from CICEF,
Bangalore. The revised project report is
awaited from the State Government.

Procurement of Paddy in Punjab

*367. SHRI SUKHBIR SINGH BADAL : Will the
Minister of FOOD be pleased to state :

(a) the quantity of paddy procured by the Food
Corporation of India in Punjab and other paddy
producing States and the prices thereof, category-wise
ind State-wise;

(b) whether the farmers have complained about the
payment of non-remunerative prices;

(c) if so, the details thereof and the action taken by
the Government thereon;

(d) the details of the varieties of paddy declared as
superfine in the neighbouring States but not in Punjab;
and
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(e) the reasons therefor?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) The quantity of paddy procured by FCI in the current
Kharif marketing year i.e. 1996-97 (upto 11.12.1996) is
as under :

o (in tonnes)
giate/u l Fommon Fine Superfme Total
Punjab 133,313  15,69,165 17.02,478
Haryana 595 1,144 162,417 1,64,156
Ut of Chandngarn Not Available 3,372
Totdl 133,908 15.70,309 162/417 18,70,006

The minimum support prices for various groups of
paddy for 1996-97 marketmg season are as under :

Common Hs 380/ per quintal
Fine Rs. 395/- per quintal
Superhne Rs. 415/- per quintal

These prices are uniform throughout the country.

(b) and (c). Complaints were received that PR-106
paddy 1s not being purchased in Punjab at M.S.P. fixed
for Superfine paddy.

FCl purchase paddy on the basis of their
classification as per Length/Breadth ratio as Common,
Fine and Superfine. Although PR—106 variéty of paddy
is classified as Superfine, it may be downgraded to
next lower group i.e. Fine, in case the admixture of
lower groups of paddy is higher than the limit prescribed
in the specifications. Instructions have been issued to
FCI to ensure that the price is paid to the farmers as per
the prescribed specifications.

(d) No. Sir. No paddy, which has been classified as
superfine in neighbouring states. has been classified
as Fine or Common in Punjab.

(e) Does not arise.

New Variety of Rice

*368. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether scientists of the Indian Council of
Agricultural Research and the International Rice
Research Institute have put their brain together to
produce ‘Super Rice Plant’ that may radically increase
its yield;

(b) if so, the details thereof; and

(c) whether the Indian Council of Agricultural
Research has already produced a new hybrid variety of
rice that would increase its yield by one tonne per
hectare?

AGRAHAYANA 26,
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THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b). Scientists at International Rice Research Institute,
Manila, Philippines are working on the concept of super
rice. which it is believed would raise the yield level of
rice by 20-25%. ICAR scientists are also ‘working
independently to develop rice variety with the same
objective. Development of such a variety will involve
remodelling of the rice plant structurally to bear heavy
panicles with high grain number and high grain weight.

(c) Yes Sir. Under the ICAR system six rice hybrids
namely, APHR-1, APHR-2, MGR-1, KRH-1, KRH-2,
DRRH-1 AND CNRH-1 have been released for
cultivation in the states of Andhra Pradesh, Karnataka.
Tamil Nadu and West Bengal. These hybrids yield 1.0-
1.5 tonnes more per hectare than the best high yielding
varieties under the irrigated conditions.

[Transiation]
Protection of Taj from Poliution

‘369. SHRI BHAGWAN SHANKAR RAWAT : Will
the Minister of ENVIRONMENT AND FORESTS be
pleased to state :

(a) the resources mobilised by the Government to
save Tajmahal from the environmental pollution;

(b) whether the State Government has demanded
equal participation of the Central Government in
mobilising the resources for the development of Taj
Protected Area;

(c) if so, the details of the projects for which the
demand has been made; and

(d) the steps taken by the Central Government in
this regard?

THE MINISTER OF STATE OR THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) to (c). The Planning Commission
is considering to allot Rs. 300 crores as Central share
during the Ninth Plan on a 50:50 ‘percent matching
basis with the State Government of Uttar Pradesh to
cover the estimated cost of Rs. 600 crores to implement
varies schemes relating to the protectibn of Taj Mahal.
The Planning Commission has also made an additional
provision of Rs. 90 crores to the Govetnment of Uttar
Pradesh for improvement of power sector-transmission
and distribution for the protection of environment in the
Taj Trapezium.

(d) The Planning Commission has decided that as
and when the State Government would raise a dernand
in respect of specific project relating to Taj Mahal, the
necessary amount in advance out of the approved outlay
would be released.

[English]
Drug Menace

370. PROF. OMPAL SINGH ‘NIDAR’ : Will the
Minister of WELFARE be pleased to state :

(a) whether attention of the Government has been
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drawn to the news item captioned “Drug_Menace
Plaguing India:, appearing in the Times of India. dated
November 18, 1996;
(b) if so, the details thereof;, and _
(c) the steps proposed to be taken to protect th
Indian youth for the drug menace?
THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) Yes, Sir.
(b) It has been reported in the news item mentioned
mbove that India is increasingly being plagued by the

menace as illicit drug continues to trickle in from
South West Asia and South East Asian Countries.

(¢) The Ministry of Finance (Narcotic Control Bureau)
is the nodal agency for all matters peraining to supply
and control of drugs. For this purpose, it has enacted
a comprehensive Law, the Narcotic Drugs and
Psychotropic Substances Act, 1985 and the Prevention
of lllicit Trafficking in Narcotic Drugs and Psychotropic
Substances Act, 1988. The main objective of these Acts
are to impose stringent punishment for illicit traffickers
and offenders.

The Ministry of Welfare is the nodal Ministry to
coordinate the demand reduction measures. In order to
counteract the increasing demand for dependence
producing drugs, this Ministry is implementing since
1985-86 the Scheme of Assistance to Voluntary
Organisations for Prohibition and Drug Abuse Prevention
wherein financial assistance is given to non-
governmental organisations for running Drug Awareness
Counselling and Assistance Centres and De-addiction-
cum-Rehabilitation Centres. At present 357 Centres are
being assisted by the Government of which 129 are
De-addiction-cum-Rehabilitation Centres and 228 are
Counselling Centres.

The Ministry is proposing further to strengthen its
demand reduction programmes with greater emphasis
on Awareness Generation, Preventive Education
Programmes and expansion of Counselling, De-
addiction-cum-Rehabilitation Centres.

[Translation]
Use of Official Languages

*371. SHRI JAGDAMBI PRASAD YADAV : Will the
Minister of AGRICULTURE be pleased to state :

(a) the places where courses in agricultural
technology are being conducted in the Indian languages;

(b) the reasons for undertaking teaching, training
and research work only in English language in the
Indian Council of Agricultural Research;

(c) whether the Official Languages Act, 1963 has
not been implemented;
(d) whether the Government propose to start courses

in agricultural technology at all the levels in Indian
languages throught out the country; and
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(e) if not. the reasons theretor?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY ANQ
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) In
addition to English, the fedium ot instruction in Indian
languages is also bring followed in GB Pant University
of Agriculture and Technology. Pantnagar; Indira Gandh
Krishi Vishwa Vidyalaya. Raipur: J.N. Krishi Vishwa
Vidyalaya. Jabalpur: Rajasthan Agril. University Bikaner,
NDUAT. Faizabad and University of Agricultural
Sciences. Bangalore.

(b) English language is being used for teaching in
the four National Institutes (IARI. IVRI. NDRI. CIFE)
coferred the status of Deemed to be Universities. since
students admitted are from all over the country as well
as from overseas countries. However, training
programmes are conducted in Hindi where the
participants do not know English. Students and scientists
are encouraged to publish papers in Indian languages.
Literature and Instructional materals also are being
produced in Indian languages.

(c) Provision of Official Languages Act 1963 has
been implemented in all ICAR Institutes

(d) and (e). Agriculture being a State subject, starting
courses in agricultural technology at all the levels in
Indian languages fall within the perview of the respective
State Governments

[English]
Subsidy on Fertilizers

*372. SHRI G. VENKATSWAMY : Will the Minister
of AGRICULTURE be pleased to state :

(a) whether subsidy on fertilizers hos ied to a
situation where the fertility of the land i1s affected and
the environmentalists are very much concerned about
the same:

(b) whether the subsidy is benefiting only the big
landlords and not the poor farmers; and

(c) if so, the steps taken to ensure that its benefit
reaches the poor farmers?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) No,
Sir. There is no evidence to suggest that use of balanced
chemical fertilizers destroys soil fertility. Results of long-
term experiments have shown that gains in crop
productivity due to use of chemical fertilizers can be
sustained if the health of soil resource base is
maintained through the use of organics. The need,
therefore, is for balanced use of chemical fertilizers
with integrated use of organics.

(b) and (c). Na, Sir. The subsidy is benefitting all
categories of farmers including small and marginal
farmers as per their use.
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[Translarion]
Development Schemes in Tribal and Forest Areas

*373. SHR! DATTA MEGHE : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether after the enforcement of Forest
Gonservation Act, 1880, many schemes including
construction of roads in the tribal and forest areas of
the country. particularly in Maharashtra have come to
stand still; .

(b) 1t so. whether the Government propose to provide
any special concessions to commence the works under
these Government schemes so as to give benefits to
the people,

(c) it so.the details thereot; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAl NARAYAN
PRASAD NISHAD) : (a) No. Sir.

(b) to (d). Question does not arise.

[English]
Coconut Oil Production

*374. SHRI N.K. PREMCHANDRAN : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the coconut oil production in the country
is sufficient for the internal consumption;

(b) whether there is any authentic report with the
Government that the coconut oil contains cholesterol;

(c) it not, whether the Government propose to
conduct a wide propaganda in this regard: and

(d) it so, the details thereof?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Yes,
Sir.

(b) There i1s no authentic report that coconut oil is
responsible for increasing serum cholesterol.

(c) and (d). The Ceconut Development Board
conducted large scale propaganda to counter the
misconception that coconut oil is responsible for
increasing serum cholesterol, through National
Workshop on Coconut Oil in January, 1994; National
Symposium on Coconut Oil in Human Nutrition in-March,
1994: series of district level seminars in Kerala in
association with KERAFED during 1995, seminars on
nutritive value of health friendly coconut oil;
advertisements in print media for promotion qf cocoput
oil as healty dietary fat; and publications highlighting
beneficial role of coconut oil in human nutrition. As a
result of this campaign, the consumption of coconut oil
in Kerala increased from 50,000 tonnes in 1994 to 1.50
lakh tonnes in 1996.
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[Trans/at/on/‘

Supply Under P.D.S.

‘375, SHRI PRAHLAD SINGH
SHRI DADA BABURAO PARANUJPE :

Will the Minister of CIVIL SUPPLIES, CONSUMER

AFFAIRS AND PUBLIC DISTRIBUTION be pleased to
state -

~{a) the total demand received from each State

Government for supply of wheat, rice, sugar, edible oil,

kerosene and soft coke under the Public Distribution
System along with the details of allocation made to
each State during the current year so far, month-wise:

(b) whether the demand has been fully met;
(c) it not. the reasons therefor; and

(d) the details of the actual take off of the allocated
foodgrains by each State Government during the the
said period, month-wise?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (d). Allocation of commodities under PDS is made
to the States/UTs based on past demands, offtake trends,
relative need and other relevant factors. Additional
demands received from time to time from the States/
UTs are considered and allocations are made on the
above basis, keeping simultaneously in view the need
to maintain a buffer stock at the prescribed norms.

Allocation of sugar is made to the States/UTs every
month on the basis of 425 grms per capita as per 1991
population. Besides, an additional quota of ohe lakh
tonnes per annum is also released to States/UTs as
festival quota which is allocated in the month of their
choice in proportion to their monthly levy quota. In view
of the better availability of sugar, the festival quota has
been doubled for the calendar year 1996 as also adhoc
increase to the tune of 10% in the monthly levy quota
of all States/UTs for the month of December, 1996 has
been granted and release orders issued accordingly.

As regards kerosene, an attempt is now being made
to bring those States/UTs where the per capita
availability is less than.national average, to the national
average level. At present only 60% of the required
quantity of kerosene i$ indigenously produced and the
balance is imported. :

As regards edible oil. whenever the prices of this
item rise sharply in the market, Central Government
imports oil like palmolein through STC and allots it to
the States/UTs for distribution under PDS.

'n so far as soft coke 1s concerned, allocation to the
State Governments is made from out of the stocks held
by the Public Sector Coke companies.

Information relating to monthwise and Statewise
allocation and offtake during the year 1996 of wheat,
rice, sugar, edible oil, kerosene and soft coke is in the
Statements |, 1l, 1ll, IV, V and VI respectively.
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15 16 17 18 19 20

Assam 59300 45100 49300 46700 49300 45700 49300
Bihar 31800 3100 31800 3900 31800 3300 31800
Goa 7500 4900 7500 5600 7500 4200 7500
Gujarat 29500 22700 29500 25200 29500 25400 29500
Haryana 5000 2100 5000 1900 5000 2700 5000
Himachal Pradesh 9400 6400 9400 7700 9400 8400 9400
Jammu and Kashmir 44000 28900 44000 29400 44000 26600 44000
Karnataka 120260 88600 120260 94000 120260 96400 120260
Kerala 150000 122100 160000 163500 150000 116500 150000
Madhya Pradesh 46000 25300 46000 24000 46000 21200 46000
Maharashtra 71500 54500 71500 31300 71500 45400 71500
Manipur 10000 3300 10000 6200 10000 4600 10000
Meghalaya 15000 14600 15000 16800 15000 11800 16000
Mizoram 6000 6500 6000 4300 6000 5900 8000
Nagaland 6000 5300 9000 5200 9000 5700 6000
Orissa 75000 40400 75000 43400 75000 48900 75000
Punjab 1500 100 1500 500 1500 200 1500
rajasthan 5000 1600 4000 1900 4000 1200 5000
Sikkim 4800 3800 4800 4800 4800 5900 4800
Tamilnadu . 145000 187300 165000 168800 165000 155300 175000
Tripura 16200 10000 16200 13000 16200 12700 16200
Uttar Pradesh 45800 39900 45800 35200 45800 38800 45800
West Bengal 75000 43700 65000 35600 B5000 59700 65000
Andman and Nikobar 30000
Chandigarh 300 300 300 300 300 300
Dadra and Nagar H. 500 400 500 500 500
Daman and Diu . 600 200 600 500 600 600
Delhi 20000 8400 20000 10100 20000 10000 20000
Laksheweep 700 6300
Pondicherry 2000 2000 2000 2000
Total 1236560 985400 1260560 1011300 1248580 974600

1325860




21 292
45300 51300
3400 33000
5000 7500
17600 29500
2100 5000
9100 11400
38900 44000
98000 122260
128000 155000
23600 48340
51200 71500
6000 10000
15700 16500
8300 8010
8500 6000
59600 77000
1500
1700 7000
6000 5300
161000 155800
11500 16200
18800 45800
46500 65000
300 300
500
600
9600 20000
200
2000
Wgﬁgg1gygm

23 24

52300
33500
7500
35000
3000
11400
44000
122260
158000
48340
71500
10000
16500
8010
6000
100000
1500
7000
5300
147700
16200
45800
65000

300
500
600
20000

2000

0 1257810

621600
384500
90000
369500
54000
116800
528000
1447120
1823000
561800
858000
120000
184000
96020
78200
927000
18000
59000
58600
1843500
194400
543600
790000
30000
3600
6000
7200
240000
6300

} 14714340

27

402400
21200
45100

225700
16600
587090

225900

8439500

1158500

221700

432300
38400

141800
67100
68000
391900
2800
11600
45500

1612800
116100
277700
415500

1500
1200
900
72100
4400
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1 14 15 16 20
Assam 71 200 37 75 200
Bihar 100 100 100 100
Goa 400 220 400 384 800 183 400
Guijarat 3500 4367 4000 7569 4000 1037 4000
Haryana
Himachal Pradesh 200 96 200 184 200 147 200
Jammu and Kashmir 100 47 100 71 100 47 100
Karnataka 2000 1175 1064 2000 1495
Kerala 89 1000 877
Madhya Pradesh
Maharashtra 4000 3694 4000 4784 4000 1834 4000
Manipur 300 150 200 80 300 10 300
Meghalaya 100 50 100 20 100 20 100
Mizoram 200 50 200 100 200 90 200
Nagaland 400 292 400 170 400 158 400
Orissa 1000 1000 885 1000 18 1000
Punjab }

Rajasthan 50 50 50 50
Sikkim 110 40 110 10 110 60 110
Tamilnadu 1000 578 1000 531 1000 550 1000
Tripura 100 20 100 100 10 100
Uttar Pradesh

West Bengal 2500 2915 25C0 1487 2500 2525 2500
Andman & Nikobar 25 25 25 25
Chandigarh

Dadra and Nagar H 80 4C 80 40 80 30 80
Daman and Diu 125 50 125 70 125 50 125
Delhi 300 398 300 253 300 200 300
Lakshdweep 40 40 40 40
Pondicherry 500 103 500 384 500 422 500
Total 24130 19955 23830 25073 25030 12721
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Delhi 20077 20402 20077 20994 20077 20155
Lakshdweep 74 74 31 74 74
Pondicherry 1251 1227 1251 1171 1251 1214
Total 767776 771221 776793 773874 790041 794026

STATEMENT-VB

Nt C-FCS

Statewwise Detailed Allocation ana Lo

Commodity : Kerosene Ol Year 1995
July August Septemtber ot
State’'UT A L A L A L A
1 14 15 16 1T 18 19 20

Andhra Pradesh 52345 52195 52345 52322 52345 52161 57345
Arunachal Pradesh 806 769 806 808 806 848 806
Assam 21398 21704 21398 23254 21398 21479 21398
Bihar 53959 57678 53959 54354 53959 54020 53959
Goa : 2306 2318 23C6 232¢€ 2306 2325 2306
Gujarat 07862 73721 67862 68083 67862 68501 67862
Haryana 13258 13460 13258 13307 13258 13368 13258
Himachal Pradesh 4779 4499 4779 4580 4779 4684 4779
Jammu and Kashmir 5759 6591 5759 5723 5759 6702 8639
Karnataka 41566 41630 41566 40724 41566 41518 41566
Kerala 23308 23391 23308 23425 23308 23400 23308
Madhya Pradesh 42378 42183 42378 42142 42378 42793 42378
Maharashtra 128